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MR. DEPUTY-SPEAKER : The ques- 
tlon is :

‘‘That leave be granted to introduce 
a Bill further to amend the Code of 
Civil Procedure, 1908.”

The motion was adopted.
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CONSTITUTION (AMENDMENT) 
BILL*

(Amendment o f  Articles 120, 210, 345 
etc.)

SHRI MURASOLI MARAN (Madras 
South) : Sir, I beg to move for leave to
introduce a Bill further to amend the Cons-
titution of India.

MR. DEPUTY-SPEAKER i The ques-
tion is :

“ That leave be granted to introduce 
a Bill further to amend the Constitu-
tion of India.*'

The motion was adopted.

SHRI MURASOLI MARAN : Sir, I
introduce the Bill.

M1THILA DEVELOPMENT BOARD 
BILL*
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MR. DEPUTY-SPEAKER : The ques-
tion is :

4<Tbat leave be granted to introduce 
a Bill to provide for the formation 
of a Board for the purpose of rapid 
agro- industrial development of North 
B ihar.”

The motion was adopted. 
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CONSTITUTION (AMENDMENT) 
BILL*

(Amendment o f Articles J20, 210 
and Pan XVII)

SHRI MURASOLI MARAN (Madras 
South) : Sir, I beg to move for leave
to introduce a Bill further to amend the 
Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“ That leave be granted to introduce 
a Bill further to amend the Constitu-
tion of India."

The motion was adopted.

SHRI MURASOLI MARAN : Sir, I 
introdifte ths Bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment o f Article 217) 
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